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Ne. JDJ(E}11 lﬂl]l137.--|n axercise of the powers conferrad by the proviso to |
Artlcle 309 read with Article 234 ot the Constitution of India, the Governor of Assam
Is ploased to make in pon'sultatlon' with the Gauhati High Gourt the following rules

ragulating the recrulfment and conditions of service of persons appolinted to the Assam
Judlcial Service, narely :, - -

1. (1) These rulas may he called the Assam Judiclal Service Rules, 2003.

(2) They shallcome Into torce on the date of thelr publication In the ofticlal
 Guzette. - :

2. n these Rules u'nllasvs' there Is anythlng repugnant to the sub]@t or context :-

{a) “Assured Gareer Prograssion” in short “ACP" means time bound scale as
may be provided in the ROP Rules to he framad for the purpose,

(b) ughief Justlce” means the Chief Justice of the Gauhatl High Court,
(¢} “Constitution” means the Constitution of India,

(d) “Commissipn” means The Assam Publlc Service Commission,
(o) “Exlsting m gmbers of the Servlce” means the officers who have been holding

the posts|under the Assam Judliclal Sarvice Rules, 1967, as amended,
Af) “ﬁoimrnme t" malané the Government of Assam,
{g) “High Count” means “The Gauhatl High Court”,
(h} “Memberaof the Service” means the officers appointed or desmed to have
" been appointed under the provislons of these Rules,
(1) “Service” W\eann the Agsam Judiclal Service,
(J) “Yoar” means the English Calendar Year,
3. Thareshall be constituted a sarvice to be known as the Assam Judiclal Servics,

conslsting of thrae grades of officers as shown in Schadule ‘A’ appended to
the Rules.
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4. CADRE, ' (1) The strength of tfe Bervios 'dnd. cadte shall be

:ioe;ermlnad by the Governor In consultaﬂon with the High Cou from time
me

(2). On the commencement of. these Rules the strepgth of the
servioe shall ba as given In Schadule ‘A’ eppended to these Ru 8.

‘ (3) The Governor may, except In the oase of the post of Registrer,
from time to time, leave unfilled 'or hold in abéyance any|post in the
Cedre or may increase the Cadre by the greation of additional| permanent

or temporary posts as may be found nechéqry, in consultation with the
High Court, \ B '

5. RECRUITMENT. (1) The Chief Justice sheif fi uj the post of
Reglstrar, Deputy Ragistrar and Assistant Registrar by virtue af Article 220
(1) of the Constitutiori ordinarily from Grade |, Grade ~ I, and Grede |
of the serwce respectively. o

vacancy, temporary or permanent, In the-post of the Assiatant Registrar

may be filled up by promotion from amongst the Minlstedal staff of the High

(2) Notwlthstanding anything contained In a%ub-rule (1),
Court by the Chief Justice.

(3)  Notwithstanding enything oontained In these Rules, the
conditions of Service of the persons appointed to the post of Registrar,

Deputy Reglistrar and Assistant Registrar, shell be ragulated by the rules'
that may be made under Article 229 (2) of 1he Conshtution

6. APPOINTING AUTHORITY - (1) The appointing authority for the
cadre of Grade -/ and Grade -lli. shall be the Governor and for the
category of posts of Grade-|| shall be the High Court.

(2) Appointment te the posts of Buper Time Scale/Selection Grade
Dlstﬂot & Sesslons Judges shall be made by the High Court by promotion
from Grade-| of the 8ervice, as per oriteria glven In 8chedule-E'.

1 METHOD OF RECRUITMENT, QUALIFICATION RESERVATION
AND AGE LIMIT ~ In respect of each category of poat specified in
column (2) of the; table below, the method of recruitment jand minimum
quelification, age limit etc,, are spacified in the oorreaponclng enfrles In
columns (3) and (4) thereof,

Provlded the. High Court shall have the power to relax the qualifying
period of Judicial Officer for the purpose of prometion In cage the same Is
consldered necessary In the interest of service. -
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the Posts In the cadre |.
may be flled by direot:

recrulfment on  the
basls of the aggregate’
marks / grade secured
In &  compstiive
examination conducted
by the High Cour, as
specified In Scheduls B
of the Rules.

(H)50% of the posts'in | .
“ite - oadto “ghall -be}. -

filled by. promotion
from the ocadre of

_ Grade 1 of the

gérvice on tfw busis of

" merit” ctun” genlority |

by the High Court,

- followlhg ' the cdteria
in Scheduls- B, -:; ;

(m) Remainlng Zb% of'
“1he cacre of the service:|
shall be' filed up by,
promotion strictly on the |
basls of merit through |
departmental |

IImited
compelitive examination
a8 condycted by the
High Court In gohedile |
B of the spadified Rules.

Tt ASSAM GAZRTTE. LXTRAORDINARY, FEBRUARY 17, 3003 143
Iﬂql. ‘Cadre || Moethod of Recruitment. Qualiﬁcaﬂon age limit otc.
No, e ] . ' L
1' I 2 3 .4

[T | Grads] ) Not exoésding 25% 6{ 'I"By direct recruitment

1. Must be holder of degree In law

of a recognized Unlverfslty.

2 Must be pracﬂsing' 48 an

Advocate in Courts of Civil |

and ,Criminal jurlsdiction on
the last dato fixed for receipt

of appllcaﬂons and rust - have |

so practising for a period of .
not less than seven years as
. on such date,

3. Must have attained the age of.

thirty-five years and must not
have attained the age of forty- |

‘eight years in the case of
. oandidates
Scheduled .Castog or
" Schedules Tribes and . forty
five years in the case of

others, as on the last date |
- receipt:  of |+

fixed . for
applications.

4.  Muat have bom in the cadroe | .

of Grade-II fog a period. of not
lass than 5 years,

belonging - to |.




Grade-I|

lCiana\df;r-
i,

By promotion from the

cadre  of  Grade-l||

selected by (he: High-
* Court on: the “basls “of
oriterla  Indicated ‘In-
" ‘8cheduls E.

By direct recrutment
on the basls of
aggregate marks | -
obtained ©  In a

competitive examine-

tion conducted by the,

High Court as Indicated

In Schedule B of the

Must have b%en In the cadre

of Grade-/l|
.., lesathan five

University est
In India,

«1)" Must be holder of a degree In
" -law granted by a recognized

or a period not
years,

bilshed by law

' " (2)  Must not ha

age of 36 year

e altained the

@

Rules ; (3) Must not have compisted, as |

on the last date fixed for
recelpl of applicafions 38
years of age (in the case of
candidates - pelonging 1o
~Scheduled | Cestes  or
Scheduled Tllbes and 36

others,

9!

\

~ particular post, the same Is to be filled up from amongs

RESERVATION. A.. (1) Of the vacanoles to be fille up In Grade

Il of the SBervice , there shall be o raservation f?r candidates
belonging to the Bchedule Castes, Schedule Tribes (Plains) and
Bchedule Tribe (Hill) not exceeding 7 % (seven percant) , 10 % (ten
peroent) and 5 % (five percent) raspeotive!y. '

(2). If sufficlent riumber of sultable candidates bel nging to the
3.C.,8.T (Plains ) and 8.T.(Hills) are’ not avallable for filing up the
posts reserved for them these shall be filled from among other
candidates , and an equivelent number of additional vacancies shall
be reserved for the: candidates belonging to 8.G.,8. .(Plains) and

- 8.T,(Hil) and would be carried forward il the quota Is filed up -

subject , however, to the condition that in'ho! calender yeer shall
the normel reserved vacencles taken together would exceed 50%
of the total number of vacancies filled up,
B. A 40 (forty) point roster Is-t0 be maintained to deplot the
posts reserved for General ‘Candidates, 3C, STF and other
Candidates; as provided under the Rules, In Grade-lll of Service. As
and when vacancy erises, whether. permanent or tev?porary, in &
t

, the category
to which the post belongs in the roster.

DISQUALIFICATION FOR APPOINTMENT: No perdon shell bo
eligible for.appointment to the service:-

years of age rn the case of |

(%)

P ———
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{a) | Unléss hels acltizen of Indie;

(b) | If he Is dlsmlbsed from servlce by any High Court
Government or statutory or Iocal authority;

(6) | If he las been conv!cted of an offence involvlng morel.
tutpltude or who I8 ‘or has been permeanently deberred or
. disqualified by the High Court or the Union Public Service
Commlsslon or any State Publlc Service Commission or
any State Publiz. Service Commission from appearing for
examination orselections conducted by it;

() i h8 dlrecﬂy or indirectly Inﬁuences the recruiting authoﬂty
by any meeans for hls candldature .

If he s & man, has more than one wife llvmg and if a
worhan, has marrled a man: alraady heving another. wife.

10; ntcnuﬁ MENT;

#}

(1) To fill & vacancy required to be filled by promotion the recruiting

. authoity shall take" all necessery staps well In advance. 80 as to
finalise the list of perisons consldered aligible for promotion at least
10 15 ays before the otourrence of the vacancy.

@ ) WHenever two or more vaoanoles raqulrad to be filled by dlreot

paper . appllcaﬂons In such form ias It may determine from
Interiding  cendidates, who possess the prescribed qualifications.
. The a verﬁsement shall Indlcate the number of vacancles reserved
for So )edule Castes , Schedule’ Tribes and other backward
»  classes, If any, and ehall contaln all necessary Information releting

to the _ecruﬂment It shall also. lndlcata that an additional list of
selacter] candidates would be prepared as per clause (iv).

() . The dacision of the recruiting authority as to the eligibility or

o - otherwis i6 of a candidete for admjgsion to the written and viva voce

_ examingtion shall ‘be final . No ‘cahdlidate to whom certifioate of

: admlss jn has not heen lssued hy the racrumng authority shall be
. qdn\ltte for the examination.

()  The recrulting authorlty 'shall on the basis of oumulaﬂve
. grede velue secured by a candidate ; .and ta@ng into consideration
" the otdgrs, If ‘any, In force: relaﬂng, 1o’ reservation of posts for
Schedulb Tribes and other backweird : .clagses, prepare in the order
of gnerit \agsessed. ag provided In ‘Sohedule B, a list of candidates
to be Ingluded. in the list whioh: sill. be: equal to the number of
vaoancl s notified .




(v)  The recruing authority shall In aooqrdano; with the

proviglons of clausa (i), also prepare an additional list o

names of

candidates not Included In the list of. candldatea prepared under
clause (i) above, in which the number of candidates to be

_ Included , shall , as far as possible, be ten percent ofithe number
of vacancles noﬂﬁed for recruitment or one, whichever Is higher.

(v) Tha llsts 80 prepared under clayses (lil). and (lv) Jabove shall

be publiahed and they shall cease to be operetive on
ona yaar from the date of such publlcahon '

(V)  Candidates whose namea are, Included in the

he expiry of

list prepered

* under clause(ill) above shall be considered for apboln ant In the
order in which their names appear Iii the list and subject to rule 9 ,
they may be appointed by the appointing autherity in the vacancies

notified under clause (i) above. Candidates whose

names are

Included In the additional llst may be slmllarly appoinfed after the

candidates whose nemes are included Ih thelist published under '

clause (lii) above have heen appolnted . -

" (vll) Inclusion of the name of a oandldate in any gt pr.eparéd

under clause (fii) or (iv) shall, not oonfer any right of pppointment '

to suoh candldate

11. CONDITIONS RELATING T() SUlTABl[.lTY, FITNESS
CHARACTER- (1) No person selected for; ubpolntment by dir
ment sha|| be appointed,-~

I

ND
ot rqgru!t—

{) " unless the appoinﬂng authoﬂty Is satisfied that he Is

of good character and'{s in all respects
' F""appoinhnentto the Sarviqe ’

()  unless he I8 certified by the med
specified by the High Couft forthe puirpos

: ultable for

Ieal authority
‘that he Is.

" madically fit to discharge the duties of the post to which he

ls selected for appointment.

(2) Every oandldate selected for ‘appaintment by diract rectultment shall
furnish certificates, given not more than six months prior to the dete of the
application, from two respectable persons uriconnected with his college or
university'and not related to him testifying to h:a charaoter, Jn addition to
the certificate which may be required to be furmshed from the ‘educational

Instituﬂon last attended by him.

12. FEES- Every candidate for.direct recrultment may be required to pay

suoh fees as may be spaclﬁed in the nohf caﬁon Inviting appllc?hons

Prowded that in the case of a candldate belonging to 8ghedule Caste

or 8cheduled Tribes, the feas payable shall be one helf of the
in the notiﬁcatlon for other candidates.

fees spacified

/]
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13, JOINING TIME FOR APPOINTMENT:

il

A candidate by direct recrul‘tfhen‘t‘shall report for duty before
the. authority on the. date specified in the order of
appolntment

Notwithstandlng anythlng contalned In sub-rule (1) the
. appolnting authority may, on the application of the candidete,

I setisfled that there ere good and sufficlent reasons for
doing 80, by order In writing, grant such further time es it
may deem necessary.

The name of the candidate who fails to assume charge of
the post within the time spaolﬂed in the sub-rule (1) or within
the further time granted under sub-rule (2) shall stand:
deleted from the list of selected candidetes and he shall
cease to be ellglble for appolntment. _

| 14. TRAINING (1) There shall be a fraining Course for the Officers

appointed In
" gervice, as
Schédule-D

officers of &l
deputed for

Giadé Il of the service and direct recrults-in Grade-l. of the
he"""'ngh'COUrt may ‘deem fit and proper es per the

*(2)  The High Court may arrange Refreshemoélurée for
cadres from time to ime. The Judiclal Officer may also be
lrelring/Refresher outside the State or outside the country in

consultation with the State Govt

15.  PROBATION AND OFFICIATION

(1)

All appolntments to the service by direct recrultment shall be

on prohation for a period of two yeers.

(2)

for a pe

- (3)

for re

All appointments by promobon shall be on officlating basls
fod of two years. :

The period of probation’ or officiation, as the case may be ,
gons:to be recorded In ‘writing, may be extended by the

appolnting authorlty by. such period not exceeding the perlod of
probation or officlation, as the case may be , specified In sub-rules(1)

or (2).
- (4)

At the end of the period of probation or -officiation or the

-extended perlod of probation or officiation, as the case'may be , the

appolnt

appolnt

promoted,

T_m_‘f

19 auttiority'shall consldar the' sultability of -the person so
d or promoted to hold the post to which he was appointed or
and -




he was appolntéd and has passed tha special
examinations or tests, if any, required to be passed

during the perlod of probaﬁon or officiatio
case may be, It shell-, 8s soon as possiblé ,

n,|as the
Issue an

order daclaring him to have satisfactorily’ completed

the period of probation or officietion, as the

cgse may

be; and such an order shall have effect from the date
- of explry of the penod ‘of , probation ‘o officiation,

Including extended perlod f any, as the case

()  If the appointing authorlty conaiders that the
not suitable to hold ‘the. post to which
appointed or promotad as the case may be ,
ordar-— .

(a) if he is & promotee revert hlm to the
- which he held prior to his promotion.

ay be.
person s

e was
shall by

post

(b) If he Is a probationer, discharge rJIm from

. servlce

5) A person shall not be considered to have saﬂsfactonly completed
the period. of probation or offication, as the case may he , unless
a specific order to that effect is passad Any delay In passing

such an order shall not entitle the person to be deeme

to have

satisfactonly completed the period of ofﬁciatlon or proba on.

8) Dlaoharge of a probationer durlng thq perlod of profatlon-

L Notwithstanding anything hersinabove, the
authority may , at any time durlng the peﬁod of

ppointing

probation, discharge from services, probaﬂoner on

. aecount of his unsuitability for the servlce

i A order uncar suberuts (1] .n,«H unlu et lhﬂ 4
the - discharge but o mwmmnry nnqmu
necessary. ‘

rounes §ol
shall ™ e

7)  Appeal ~No appeal shall lie against an order dia#harging A
probationer or an order reverting apromoteetothep st held by

him prior to His promohon

8) Confirmation -A probeﬁoner who has been declared to have
satisfactorily completed his period of officletion shall be
“confirmed as a full member of the servica in the cate%ory of post

to-which he was appointed or promoted as the case

may be , at

the -earliest opportunity in any "gubstantive vacancy which may

exist or arlse.

- G



THE ASSAM GJI\ZETTE-; LXTRAORDINARY, FEBRUARY 17, 2003 189

(9) Increment during the perlod of probation or officlation-

(a) |A probationer or promotee may drew the inctements that

fall due during the period of probation or officiation. He shall

not however, draw any Increment after the expiry of the

period of probation or officiation unless end’ until he Is

declared to have setisfactorlly completed his probation or::
officlation, as the case may be.

(b) When a probationer or. plomotee Is declared to have
satisfactorily completed his probation or officlation, as the
base may be , he shall draw, as from the date such order
|kaakes effect, the pay he would have drawn had he been -
allowed the Inorements for the whole of his service from the
date of his appolntment on probaﬁon or officiation as the
kase may be.

& (10) ~ Notwithstanding anything contained In sub-rules (1) and (2)
' wherg validity of the appolntment of any person-

(a) as probationer Is questloned In eny legal proceedings
before & Court of law, the period of probation of such
person shall continue unhl the ﬁnal disposal of such
proceedings; '

(b) @s a.promotee on of’ﬁolaﬂng basls is questioned in any
legal proceeding, before' a Court of law, the period of
officlation of such promotee shall continue until the finel
disposal of such proceedings.

16. PAY. . :
() The pay of all the memhers of the various cadres of the services
' shall he as shown in Schedule-A appended to this Rule.

. ()  The Time Scele of Pay admlssible to the members of the.service
shall be as shown In Column 3 of the Schedule C. This will be
' persdnal to the officer and not attached to the post.

Iy - The peclal Pay/Charge Allowence- admissible to different post
shall be such, as shown In Schedule +C appended to thig Rule.
The 8peclel Pay and Charge Allowance, shall be attached to the
post and would be available to the'persan holding the post,

(V) The Raglstrar/Deputy Reglstrar and Asstt: Registrar shall be
anﬂﬂé,d to Speclal Pay, If any, AS Ipld down in the Gauhati High
Court Service (Appointment, Condﬁjon of Service and Conduct)
Rules, 1967, :

(V)  The |8election Grade Pay and Super Tlme Soale Pay for -
' . members of the Grade | of the Servlc,e shall be such as shown In
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8chedule ~C. This pay shall be'personal to the officer and not
attached to the post. '

The existing members of the Service shail be absérbed In the|respective

pqstz they mey be holding on the commencement of these Rules apd shall be
eligible for pay scales provided for such posts, . ‘

17. SENIORITY

(1) An Officer appolntéd or promoted in agco'rdance with the Rules, on
regular basis shall be senior to persons appointed ad-hoo or temporarily.

(2)  The senlority inter-se of the members of the service, appointed on
the basis of result of Competitive Examination/Limited Dppartmental
Examination shall be determined according to the Merit List prepared by
the Concerned Authority. ~

(3)' Where officers are reérulted to a Cadre by promotion| or by direct
recruitment on the same date, the officers recruited by pramotion shall
take precedence over the diract recruit officer(s).

(4)  Where two officers are placed et the sémé position of the Merit List,
the person senior in age shall be senior to the other.

(5) The inter-se seniority of persons appointed In Grade-| by way of
promotion/direct recruitment, shell be determined: according to the dates
In which they report for duty, subject to merit list. | !
(8) Where more than one Officer s promoted to a cadre by the same
order, the inter-se Seniority of persons 8o promoted shall be determined
by their inter-se Senlority In the lower 'Cadre’ unless dlrecte? otherwise,
(7) A 40 (Forty) polnt roster s to be melnteined for
appointment/promotion to the post of Grade-|.in service. The posts at
Serial Nos. 1 and 2 will go  to the promoteas tnder 50% guota. The post
at Serlal No. 3 shall go to the promotee Undet the limited departrental
Competitive Examination and the post at Serial No. 4 shell pe available to
Direct recruit. This process shall be repeated fill all the posts in the cadre
are filled up in the roster in the manner stated: -

Provided that the above roster will ot aﬁ'ect the existing members
of the Service and this be implemented pmapedﬁyel’y.‘ |
(8) Tha High Gourt shall prepare and publish a Seniori list of Officers
In all Cadres from time to time and.the list o published shell be used for
the purpose of consideration for promotion to the next higher cadre.

18. PROMOTION. (/) The promotion of members of the service shall be
mfrom one grade to another grade and not from: one ‘post to another post,
axoept In cases of promotions to Selection Grade/Supertime Scale, which may
be In same grade. '




THE ASSAN GAVETTE, EXTRAORDINARY, FEBRUARY 17, 2003 191

(Il) The
Service'shall.‘be aé

19, RETIREMENTI. |

A B

promotfon of the officers under the varjous Grades in the
per the cnteria lald down in Bchedule E.

xcept as otherwise provided In this Rule, every Judiclal

cer shell retire from service on the afternoon of the last
date of the month In which he attains thé age of 58 years.
. Provided that all Judiclal Officer whose date of birth Is the |st
day of a month shell retire from, service on the afternoon of

" the last: day of the preceedlng month on attainihg the age of

58 years.

di
In
cd

up

Notwithstanding anything contalned In Clause A above, a
diclal Officer belonglng to the Assam Judiclal Service, who
the opinion of the High Court, have the potential to
ntinue with histher : ‘service, shaII be retamed In service"' :
to-60 years

The potenﬂal for oontinued utlhty shall be assessed .
and eveluated by appropriate Committee of Judges of
the High Court, constituted and headed by the Chisf
Justice and the eveluation shall be made on the basis
of the officer's past record. of service, character roll,
quallty of judgements ancl other relevant matters.

The High Court should: undertake and complete the -

exercise-well withln time, before the Officer attains the
age of 58 years and. take a.decislon whether the
benefit of extended sewlre ls to be given to the ofﬁcar

or-riot.” . . . oot

In case the officer concernad Is'found ﬁtffof' being
given the benefit of exterided age of superannuation,
the officer and the State Government be: lnformed
accordingly.

In case the officer concerned Is found not fit for

~ retentionibeyond 68 years, the. High Court may Inform ..

the officer that he would: stand retired at the age of 58
years,

An officer shall be deerned to have been denled the
benefit of extension unléss a specifio order to that

effeot Is passed and communioated.






